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 (4)  Report  of  the  Chief  Inspector
 of  Mines  on  the  fatal  accident
 in  Kendwadih  Colliery,  Dhan-
 bad,  on  the  22nd  April,  1965.
 [Placed  in  Library,  see  No.
 LT-4445/65).

 Notirication  ro  Derr  Motor  दान
 cLes  Russ,  1940

 The  Deputy  Minister  in  the  Ministry
 of  Information  and  Broadcasting  (Shri
 ए.  ह,  Pattabhi  Raman):  Sir,  on  behalf
 of  Shri  Raj  Bahadur,  I  beg  to  re-lay
 on  the  Table  a  copy  of  Notification No.  ्  12(95)/62-PR(T)  published  in
 Delhi  Gazette  dated  the  28th  January,
 1965,  making  a  certain  amendment  to

 the  Delhi  Motor  Vehicles  Rules,  1940,
 under  sub-section  (3)  of  section  133
 of  the  Motor  Vehicles  Act,  1939.
 [Placed  in  Library,  see  No,  LT-4280/

 65).

 ALL  Invia  Services  (Deata-Cum-Re-
 TIREMENT  Bernerits)  Tuinp  AMEND-
 MENT  RULES,  ETC.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  Sir,  on  behalf  of  Shri  Hathi,
 I  beg  to  re-lay  on  the  Table:

 (1)  ि  copy  of  the  All  India
 Services  (Death-cum-Retire-
 ment  Benefits)  Third  Amend-
 ment  Rules,  1965,  published
 in  Notification  No.  G.S.R.  572
 dated  the  17th  April,  1965,
 under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Ser-
 vices  Act,  1951.  [Placed  in
 Library,  see  No,  LT-4291/
 65].

 (2)  to  lay  on  the  Table  a  copy
 of  the  Bombay  Labour  Wel-
 fare  Board  (Reconstitution)
 Amendment  Order,  1965,  pub-
 lished  in  Notification  No.  50.
 1893  dated  the  19th  June,
 1965,  under  sub-section  (5)  of
 Section  4  of  the  Inter-State
 Corporations  Act,  1957.  [Plac-
 ed  in  Library,  see  No.  LT-
 4446/65].
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 Ramway  Prorectron  Force  (AMEND-
 MENT)  RULES

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०  राम
 सुलग  ह)  :  रेलवे  सुरक्षा अल  अधिनियम
 1957 की  धारा  21  की  उपधारा  (3)

 के  अन्तर्गत रेलवे  सुरक्षा  बल  (संशोधन)
 नियम,  1965 की  एक  प्रति  सभा-पटल पर
 रखेंगे,  जो  दिनांक 1  मई  1965  की
 भषिसूचना  संख्या  जी०  एस०  भार०  655
 में  प्रकाशित हुए  थे  1  [Placed  in  Library,
 see  No,  LT-4447/65).

 Annuat  Report  or  HrvousTan  ArRo-
 nautics  Limirep,  Bomsay

 The  Minister  of  Defence  Production
 in  the  Ministry of  Defence  (Shri  A.
 भ  Thomas):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  Annual  Report  of
 the  Hi  Aer  ics  L  ited,
 Bombay,  for  the  period  16th  August,
 1963  to  3lst  March,  1964,  along  with
 the  Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Auditor
 General  thereon,  under  sub-section
 (1)  of  section  619A  of  the  Companies
 Act,  1956.  [Placed  in  Library,  see
 No.  LT-4448/65].
 NOTIFICATIONS  REGARDING  KrrALa  Pan-

 CHAYATS  (RESTRICTIONS  AND  CONTROL
 on  Powers  or  Entry  And  Inapsc-
 TION)  Ruwes,  1963  ‘ETC,  हा,
 The  Parliamentary  Secretary  to  the

 Minister  of  Community  Development
 and  Cooperation  (Shri  Shinde):  Sir, on  behalf  of  Shri  B,  5.  Murthy,  I  beg
 to  re-lay  on  the  Table: —

 (1)  @  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  section  130  of  the
 Kerala  Panchayats  Act,  1960,
 read  with  clause  (c)(iv)  of
 the  Proclamation  dated  the
 24th  March,  1965,  issued  by
 the  Vice-President  discharg-
 ing  the  functions  of  the  Pre-
 sident  in  relation  to  the  State
 of  Kerala: —

 (i)  S.R.O.  2/64  published  in
 Kerala  Gazette  dated  the
 7th  January,  1964,  contain-
 ing  the  Kerala  Panchayats
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 (Shri  Shinde)

 (ii

 (ili

 (iv)

 (४

 (vi)

 (vii)

 (viii)

 (ix)

 )

 )

 (Restrictions  and  Control on Powers  of  Entry  ang  Ins-
 pection)  Rules,  1963.
 S.R.0.  19/64  published  in
 Kerala  Gazette  dated  the
 2ist  January,  1964,  contain-
 ing  the  Kerala  Panchayats
 (Landing  Places,  Halting
 Places  and  Cart  Stands)
 Rules,  1964,
 S.R.0,  18)64  published  in
 Kerala  Gazette  dated  the
 21st  January,  1964,  contain-
 ing  the  Kerala  Panchayats
 (Nomination  of  Women  by
 the  Panchayat)  Rules,  1964.
 ‘S.R.0.  28/64  publisheq  in
 Kerala  Gazette  dated  the
 4th  February,  1964,  contain-
 ing  the  Kerala  Panchayats
 (Decision  of  Election  Dis-
 putes}  Rules,  1963.
 5.#.0.  140/64  published  in
 Kerala  Gazette  dateg  the
 Sth  May,  1964,  containing
 the  Kerala  Panchayats
 (Public  and  Private  Mar-
 kets)  Rules,  1964.
 5.#.0.  139/64  published  in
 Kerala  Gazette  dateg  the
 5th  May,  1964,  containing
 the  Kerala  Panchayats
 (Slaughter  Houses  and
 Meat  Stalls)  Rules,  1964.
 S.R.0,  191/64,  published  in
 Kerala  Gazette  dateg  the
 16th  June,  194  containing
 the  Kerala  Panchayats
 (Authorising  of  Expendi-
 ture)  Rules,  ‘1964,
 S.R.O,  185/64,  publisheq  in
 Kerala  Gazette  dateq  the
 16th  June,  1964,  containing
 the  Kerala  Panchayats
 (Trial  of  offences  by  Magis-
 trates)  Rules,  1964,

 S.R.0.  201/64,  published  in
 Kerala  Gazelte  dateq  the
 23rd  June,  1964,  containing
 the  Kerala  Panchayats
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 (xiv)
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 (Construction  and  Mainten-
 ance  of  Public  and  Private
 Latrines  and  Remova]  of
 Waste  and  Rubbish  from
 Private  Premises)  Rules,
 1964.
 S.R.0.  185/64,  published  in
 Kerala  Gazette  dateq  the
 23rd  June,  1964,  containing
 the  Kerala  Panchayats
 (Contributions  from  per-
 sons  having  control  over
 places  of  pilgrimage)  Rules,
 1964,
 5.R.0,.  326/64,  published  in
 Kerala  Gazette  dateq  the
 20th  October,  ‘1964,  contain-
 ing  the  Kerala  Panchayats
 (Disposal  of  unclaimed  dead
 bodies)  Rules,  1964.
 §.R.0.  328/64,  published  in
 Kerala  Gazetie  dated  the
 20th  October,  1964,  contaln-
 ing  the  Kerala  Panchayats
 (Spread  of  Education)

 Rules,  1964,

 S.R.0.  839/64,  published  in
 Kerala  Gazette  dated  the
 3rd  November,  1964,  con-
 taining  the  Kerala  Pancha-
 yats  (Duties  of  Village
 Officers)  Rules,  1964.

 SRO.  19/65,  published  in
 Keraln  Gazette  dated  the
 19th  January,  1965,  contain-
 ing  the  Kerala  Panchayats
 Removal  of  Eneroach-
 ments  and  Inspection  and
 Recovery  of  Penalties  for
 Unauthorised  Occupation)
 Rules,  1964.

 ‘S.R.0.  5/64,  published  in
 Kerala  Gazette  dated  the
 Tth  January,  1964,  making
 certain  amendments  to  the
 Kerala  Panchayats  (Pro-
 ceedings  of  Panchayat
 Meetings  and  Committees)
 Rules,  1962.

 S.R.O.  40/64,  published  in
 Kerala  Gazette  dated  the
 18th  February,  1964,  mak-
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 ing  certain  amendments  to
 the  Kerala  Panchayats
 (Devolution  and  Delega-
 tion  of  President’s  Func-
 tions)  Rules,  1962.

 (xvii)  3.0.  46/64,  published  in
 Kerala  Gazette  dated  the
 25th  February,  1964,  mak-
 ing  a  certain  amendment  to
 the  Kerala  Panchayats  (Pro.
 cedure  of  Action  on  Illegal
 Resolutions)  Rules,  1962.

 (xviii)  S.R.O,  82/64,  published  in
 Kerala  Gazette  dated  the
 31st  March,  1964,  making
 certain  amendments  to  the
 Kerala  Panchayats  (Elec-
 tion  of  Members)  Rules,
 1962.

 (xix)  S.R.O.  69/64,  published  in
 Kerala  Gazette  dated  the
 24th  March,  1964,  making
 a  certain  amendment  to  the
 Kerala  Panchayats  (Com-
 mon  Institutions  Rules,  1963

 xx)  S.R.O,  81/64,  published  in
 Kerala  azette  dated  the
 313  March,  1964,  making  a
 certain  amendment  to  the
 Kerala  Panchayats  (Cus-
 tody  of  Records  and  Grant
 of  Copies  of  Proceedings  of
 Records)  Rules,  1962.

 (xxi)  5.0  95/64,  published  in
 Kerala  Gazette  dated  the
 7th  April,  1964  making
 certain  amendments  to  the
 Kerala  Panchayats  (Mov-
 ing  of  Resolutions  at  Pan-
 chayat  Meetings)  Rules,
 1962.

 (xxii)  S.R.O,  94/64,  published  in
 Kerala  Gazette  dated  the
 7th  April,  1964,  making  a
 certain  amendment  10  the
 Kerala  Panchayats  (Fixing
 of  Strength  and  Division  of
 Wards)  Rules,  1962.
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 (xxiii)  S.R.O,  93/64,  published  in

 (xxiv)

 (xxv)

 (xxvi)

 Kerala  Gazette  dated  the
 ith  April,  1964,  making  a
 certain  amendment  to  the
 Kerala  Panchayats  (Taxa-
 tion  and  Appeal)  Rules,
 1963.

 S.R.O.  170/64,  published  in
 Kerala  Gazette  dated  the
 2nd  June,  1964,  making
 certain  amendments  to  the
 Kerala  Panchayats  (Inter-
 Pellation  of  President  ०४
 members)  Rules,  1962.

 S.R.0O.  184/64,  published  in
 Kerala  Gazette  dated  the
 16th  June,  1964,  making
 certain  amendments  10
 the  Kerala  Panchayats
 (Disqualification  of  candi-
 dates  and  members)  Rules,
 1963.

 S.R.O,  211/64,  published  in
 Kerala  Gazette  dated  the
 7th  July,  1964,  making  a
 certain  amendment  to  the:
 Kerala  Panchayats  (Invita-
 tion  and  disposal  of  tender
 for  Public  Works)  Rules,
 1963.

 (xxvii)  S.R.O.  204/64,  published
 in  Kerala  Gazette  dated  the
 30th  June,  1964,  making  a
 certain  amendment  to  the
 Kerala  ‘Panchayats  (Licens-
 ing  of  dogs  and  pigs  and
 disposal  of  stray  dogs  and
 pigs)  Rules,  1963.

 (xxviii)  S.R.O,  261/64,  published  in

 (xxix)

 Kerala  Gazetie  dated  the
 Ist  September,  1964,  mak-
 ing  a  certain  amendment  to
 the  Kerala  Panchayats
 (Licensing  of  Dangerous  and
 Offensive  Trades  and  Fac-
 tories)  Rules,  1963.

 5.R.O.  292/64  published  in
 Kerala  Gazette  dated  the
 22nd  September,  1964,  mak-
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 (Shri  Shinde]
 ing  certain  amendments  to
 the  Kerala  Panchayats
 (Powers  of  Officers  autho-

 rised  to  hold  Enquiries)
 Rules,  192.

 (xxx)  S.R.O.  289/64,  published  in
 Kerala  Gazette  dateq  the
 15th  September,  1964,  mak-
 ing  a  certain  amendment  to

 the  Kerala  Panchayats
 (Manner  of  Execution  of
 Public  Works)  Rules,  1963.

 (xxxii)  SR.O.  310/64  publisheg  in
 Kerala  Gazette  dated  the
 6th  October,  1964,  making
 a  certain  amendment  to  the
 Kerala  Panchayats  (Audit)
 Rules,  1963.
 SRO.  318/64  published  आ
 Kerala  Gazette  dated  the
 13th  October,  1964,  making  a
 certain  amendment  to  the
 Kerala  Panchayats  (Consti-
 tution  of  Functional  Com-
 mittees)  Rules,  1963.

 (xxxiiiY  S.R.O,  338/publisheq  =  in
 Kerala  Gazette  dated  the
 3rd  November,  1964,  making
 eertain  amendments  to  the
 Kerala  Panchayats  (Build-
 ing  Tax)  Rules,  1963,
 $.R.0,  340/64  published  in
 Kerala  Gazette  dateq@  the
 3rd  November,  194,  mak-
 ing  a  certain  amendment  to
 the  Kerala  Panchayats
 (Show  Tax)  Rules  1963,
 S.R.O,  360/64  published  आ
 Kerala  Gazette  dated  the
 lst  December,  1964,  making
 certain  amendments  to  the
 Kerala  Panchayats  (Bud-
 get)  Rules,  1963.

 (xxxii)

 (xxxiv)

 (xxxv)

 bliched (xxxvil
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 8th  December,  1964,  making
 certain  amendments  to  the
 Kerala  Panchayats  (Licens-
 ing  of  Dangerou;  and  Offen-
 sive  Trades  and  Factories)
 Rules,  1963,

 (xxxvili)  §.R.O,  11/65  published  in
 Kerala  Gazette  dated  the
 12th  January,  1965,  making
 a  certain  amendment  to  the
 Kerala  Panchayats  (Profes-
 sion  Tax)  Rules,  19683.
 [Placed  in  Library,  sce  No.

 LT-4405/65).
 (2)  ह  copy  of  Notification  No.

 S.R.0.  33/65,  published  in
 Kerala  Gazette  dated  the  26th
 January,  1965,  containing  the
 Kerala  Village  Courts  Rules.
 1964,  under  sub-section  (3)  of
 section  112  of  the  Kerala
 Village  Courts.  Act,  1960,
 read  with  clause  (cy  (iv)  of
 the  Proclamation  dateq  the
 24th  March,  1965,  issued  by
 the  Vice-President  discharg-
 ing  the  functions  of  the  Presi-
 dent,  in  relation  to  the  State
 of  Kerala,  [Placed  in  Lib-
 rary,  see  No.  LT-4406/65].

 Rice-Mituinc  Inpustry  (REGULATION
 (AND  Licensinc)  Seconp  AMENDMENT

 RuLes
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  C.  Subramaniam):  Sir,
 on  behalf  of  Shri  D.  मे.  Chavan,  T
 beg  to  lay  on  the  Table  a  copy  of  the
 Act,  1959.
 Rice-Milling
 and  Lir  ing}
 Rules,  1965,  published  in  Notification
 No,  G.S.R,  1143  dated  the  7th  August,
 1965,  under  sub-section  (4)  of  sec-
 tion  22  of  the  Ries-Milling  Industry
 (Regulation)  Act,  1958.

 Industry  (Regulation प  d  A  a

 SRO,  394/64  in
 Kerala  Gazette  dated  the
 8th  December,  1964.  making
 certain  amendments  to  the
 Kerala  Panchayats  (Taxa-
 tion  and  Appeal)  Rules,
 1963.
 $.R.0.  395/64  published  in
 Kera’a  Gazette  dated  the

 (xaxvii)

 [Placed  in  Library,
 4449/05),
 Navy  ((Discreuovk  AND  MIscetlancous

 Provisions)  RecuLATIons
 The  Deputy  Minister  in  the  Minis-

 try  of  Defence  (Dr.  D.  ह  Raju):  Sir,
 1  beg  to  re-lay  on  the  Table  a  copy
 of  the  Navy  (Discipline  and  Misce!-

 ste  No.  LT-


